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Judgment on Punjab Appropriation

Act (CA)
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MR. SPEAKER : I do not think Gov-
ernment can do that business of clari-
fying the powers of the Speakers. I
wonder if Government can do that.

SHRI GOVINDA MENON : Anyhow,
that question does not arise from this
judgment. What I would say is that
the Governor’s rulings are final with
respect to matters which are under
his jurisdiction and the rulings of the
Speakers are final with respect to
matters which come under them.
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SHRI GOVINDA MENON : Sir, T am
to be asked about the Supreme Court
judgment,
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MR. SPEAKER : You are discussing
the ‘legality of it and all that. I do
not think the Minister can answer it.
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SHRI GOVINDA MENODN: With
respect to the Gowvernor’s powers all
that the Supreme Court judgment has
said is that the Governor has got a
power to prorogue the House under
article 174. The Supreme Court .has
also said that the Governor can issue
an Ordinance under article 213 when
the Houses are not in session. These
are non-controversial matters and are
laid down in the Constitution. I do
not think any expert committee is to
look into this matter.

12.24 hrs.
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRTY-SIXTH REPORT

SHRI R. K. KHADILKAR (Khed):
Sir, I beg to present the Thirty-sixth
Report of the Committee on Private
Members’ Bills and Resolutions.



